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1. It is admitted between the counsel for the parties that against the order impugned, 
statutory Appeal as provided under Section 207 of the U.P. Revenue Code, 2006 has 
already been filed by the petitioner in the Court of Commissioner, Prayagraj Division, 
Prayagraj.

2. In this view of the matter, a prayer has been made to dismiss the present writ 
petition as not pressed.

3. Accordingly, the writ petition is dismissed as not pressed. 
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